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Dr. P. S. Dwtaaakh; The rules a n  
very dear. I do not think then is any 
distinction between a surplus area and 
a deficit area. The rules that have 
been evolved are acceptable to all 
the States—all the State Governments 
have accepted them.

Shrl B. 8. Murttay: Besides loans,
what is the other assistance that is 
being given to those places which are 
annually subjected to erosion?

Dr. P. 8. Deshmnkh: Occasionally
there are certain schemes which are 
intended to be worked out for such 
areas.

Shri B. S. Murthy: Who beers the
cost of those schemes, may I know?

Dr. P. S. Deshmnkh: Between the 
Centre and the State there are pro* 
portions laid down.

Shri Jaipal Singh: In the scheme 
that has been evolved regarding assis
tance to various States, may I know 
whether Government are following 
the priority list that was given out by 
the Arid Zones Conference held in 
this country about two years ago?

Dr. P. S. Deshmnkh: I should like 
to have notice of that question.
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An Hon. Member: In English.
Shri Humaynn Kabir: I will give

the reply in English also.
(a) No action has yet been taken ai 

inquiries are still m progress.
(b) No, Sir.
(c) Does not arise.
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Mr. Speaker: I understand the sub
stance of the question to be that there
has been some discrimination. If it
is merely a question of unloading
some people and five persons have
been sent down, I would not have ad
mitted It may happen anywhere; it
may happen in our country also The
substantial portion is, why did it hap
pen that all the five that were asked
to get down were Indians If the hon
Minister has got any information, let
him give it Otherwise there is no
good trying to get over it

Shri Humayun Kabir: May I answer
: the point raised by the hon Speaker?
i  If there had been any question of racial

discrimination, the matter would have
been entirely different In every air
»m er's  contract there is a clause
that if anyone is likely to cause offence
to other passengers, the carrier has
the right of requesting that passenger
not to travel by that line or to make
such changes in the dress or other
department as may be required. In

• this particular case the lady in qtfes-
[tion—we have a photostat copy of
the letter from the lady—she was very
politely told that her children were
fdressed dirtily and were likely to
rcause inconvenience to other passen-

And she decided to go by an- 
r plane.
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Shri Hnmayim Kabir: According to
the information available, they travel*
led the next day.

Shri A. S. Sarhadi: Is Govern
ment aware that this statement of the
lady was taken under undue influ
ence or some other means at the
place of destination? Would the Gov
ernment make an enquiry to find out
if the statement was a free one or was
given under some pressure or undue
influence?

The Minister of Transport and Com- 
mimlcatioiis (Shri Lai
Shastri): Sir, may I say a word on
this9 I think it would be desirable not
to discuss this matter here further,
because it is still under enquiry. I do
not say that I feel satisfied over the
whole incident, but it might create
difficulties for us if we pursue this
matter in this House at the present
juncture I would therefore request
the hon. Member not to pursue it just
now till the enquiry has been fully
completed

Mr. Speaker: May I then suggest
to the hon Mimster that after the
enquiry is over, of his own accord he
will make a statement in this House?

Shri Lai Bahadur Shastri: Yes, Sir.

Mr. Speaker: Very well, I will
pass on to the next question

Shri Jaipal Singh: Since the en
quiry is still proceeding, may I refer
to one material point which I think
the hon Minister should be in posses
sion of7 One is in regard to the fact
that the lady was carrying four in
fants in one passport I would like
the Enquiry Officer to go into the
whole question of pass-port, as to the
age of the fourth child, because that
will be very material.

Mr. Speaker: All relevant matters
will be taken into consideration

Shri M. L. Dwivedl: May I know if
the hon. Minister will be pleased to
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make a statement after the enquiry Is 
completed?

Mr. Speaker: Yes, he has said so. 

Delhi Sewage Tank Tragedy

•891. «

f  Shri M. L. Dwlvedl:
Pandit D. N. Tiwary:
Dr. Ram Subhag ^Ingh:
Shri Radha Raman:
Shri A. K. Gopalan:
Shri Narayanankutty Menon: 
Shri B. C. Kamble:
Shri Naval Prabhakar:

Will the Minister of Health be pleas
ed to state.

tfr/ Wnwiha- tifcr Aipurt 01* emjuw jr 
into the death of seven labourers in 
the sullage tank near the Coronation 
Pillar has been recevied by Govern
ment; and

(b) if so, whether a copy of the 
report will be laid on the Table of the 
Sabha?

The Minister of Health (Shri Kar- 
xnarkar): (a) Yes, sir, the repotr was 
received with the comments of the 
Chief Commissioner on 11-7-57

(b) Government are examining the 
Report and the question will be con
sidered after decisions are taken on 
the recommendations made in the 
Report
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®hri Radha Raman: Pending the 

action proposed to be taken on the 
basls of the enquiry, may I know whe
ther Government has taken any pre
caution with regard to the persons 
wh^ are going mt0 the tank to see 

their life is not m danger?
®hri Karmarkar: So far as my in

formation goes, after this incident, 
,mst ham aat gone utto the teak I f  
me,i are sent, we shall see to it that 
all possible precautions are taken.
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^Ir. Speaker: After the report is'
examined, I am sure it will be placed 
on the Table of the House

*4r. Sushila Nayar: May I know 
whfen this enquiry report was receiv
ed* how much time has passed while

Has been under consideration and 
hov much more time is likely to be 
taken?

$hri Karmarkar: The report 'that 
was submitted to the Chief Commis- 
sloher is dated the 1st July. The re- 
P°H along with the Chief C<anmto»




